
HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Speciat Original Jurisdiction)

THURSDAY,THE NINETEENTH DAY OF SEPTEMBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITION NO:25748 OF 2024

[ 3418 ]

...PETITIONERS

Medical and
rabad.

...RESPONDENTS

Between:
1 Salikanti Joshna.Sri, D/o. Salikanti Sathyamaiah, Aged about 20 years, Occ.

Student, Res 
_ 
lr/ukundapuram, Tumm'adam, Bo[kamunthaiapjnaO, ' O,si.

Nalgonda, T.c-508278.
Thanvi Sri Akshara Daripally, D/o. praveen Daripallv, Aqed about 1g vears
Occ. Student, Res H.No. 1-3-42611, D A R Colohy, eaniara Hills Road No.i
Krushi lTl College, Bhongir, Natgonda, T.G-S0Bit6.
Asala Niharika, D/o. Asala Narendra, Aged about 19 years, Occ. Student,
E"^. _ I l,l_o, 3-5-30/2, Hanumanthuni Gad-da, MahabuOdbad, Oist.Warangai,
T.G-506101.

Srushti 
-Gahrninath Waykar. D/o. Gahininath Shankar Waykar, Aged about 19

years, Occ. Student, Res. Navin police Station, Jawal, W'C e(ua'i to Jankhed,
Dist, Ahmed Nagar, Maharashtra-41320 1.

2

3

4

AND

1

2

The.State of. Te,langana, represented by its Principal Secretary,
Health Farnily Welfare Department, Se6retariat aLiUings, Hyci_;

Kaloji Nararayana Rao University of l-{ealth Sciences, represented by its
Registrar, Warangal.

Petition under Article 226 of the Constitution of lndia praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue an appropriate writ, order or direction more particularly one in the
nature of writ of mandamus declaring the action of the respondents particularly the
2nd respondent in not considering the petitioners request for online registration for
admission into MBBS/BDS course under Management euota B and c category in
next phase of counseling for the academic year 2024-2s as illegal, arbitrary,
unconstitutional and consequently direct the respondents to consider and permit
the petitioners to upload online application for admission into MBBS,/BDS course



under Management Q Jota B and C category for the acad=mt'.- year 2024-25 in

next phase of counseli rg

lA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circurrstances stated in

the affidavit filed in sup port of the petition, the High Court m:ry b,: pleased to direct
the 2nd respondent to :onsider the petitioners request for orline registration under
Management Quota "E " & "C" Category for admission into ftilBllS/BDS course in

the next phase of courrseling for the academic year 2024-21;, prlnding disposal of
writ petition

Counsel for the Petiti<,ners:SRl. ABDUL KABEER

Counsel for the Resp<,ndent No.1: SRI R. NAGARJUNA RE DD'/ AGP FOR
MEDICAL HEALTH FVII

Counsel for the Respc ndent NO.2: SRI G. RAVI FOR SRI A.PRABHAKAR RAO
SC FOR KNU OF HEAI-TH SCIENCES

The Court made the fcllowing: ORDER



THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE

AND

THE HON'BLE SRI JUSTICE J.SREENIVAS RAO

ORDER.' (Per the Hon'ble the Ch.ieJJustice Alok Aradhe)

Mr. Abdul Kabeer, lear-ned counsel for the petitioners.

Mr. R.Nagarjuna Reddy, learned Assistant

Government Pleader for Heaith, Medical & Family Welfare

Department for respondent No. 1.

Mr. G.Ravi, learned counsel representing

Mr. A.Prabhakar Rao, learned Standing Counsel for Katoji

Narayana Rao University of Health Sciences (hereinafter

referred to as, the Universitl") for respondent No.2.

2. With the consent of the parties, the matter is

heard finally.

3. In this rvrit petition, the petitioners inter alia

have prayed for the follorving relief:

trIRIT PETITION No.25748 of 2O24
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"Fo the reasons statcd above, it is praye I tllat

this I'lc n'ble Court may be pleased to issrre iur

appropl iate writ, order or direction, mo re

particu. arly one in the nature of writ of manc arnlrs

declarir g the action of the respondents particular ly

the 2, d respondent in not considering, tlre

petilioners request for online registratio r Itr

admiss:on into MBBS/BDS course under

Manag€ ment Quota "8" & "C" Category ir'l ncxt

phase r f counseling for the academic year 2024-'-1.5

as ill:ga1, a-rbitrary, unconstitutional and

conseqttently direct the respondents to co:rsider

ald p :rmit the petitioners to upload :rnli re

applicaion for admission into MBBS/BDS t:oursc

under Management Quota '8" & "C" Catcgorl'

under I:r the academic ye'ar 2024-25 in next phase

of cour seling and pass such other order or rrdcrs

as this llon'ble Court may deem ht and proper in

the circumstances of the case."

4. Leirrned counsel for the.petitioners r;ubmitted

that inadvertr:ntly the petitioners could not register for

admission Lrnler management quota "B' and "C' category

i.e. , NRI ca:egory. Therefore, the Unive:'sit" is not

permitting tlLe petitioners to seek admissic'n under

Management Quota for "8" & "C" (NRI) crrte6,ories. He

further submitted that the petitioners be grarted libertl' to
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submit a representation to the University and the

University be directed to decide the said representation in a

time bound manner.

5. Learned Stalding Counsel for the University

submitted that the last date of registration

was 23.O8.2024 and thereafter, merit list has been

prepared, which shall be published at the time of

indicating the web options. However, it is fairly submitted

by him that in case the petitioners submit a

representation, the same shal1 be dea-lt with by the

University in accordance with law

6. In view of the aforesaid submission and in the

peculiar facts of the case, the Writ Petition is disposed of

with liberty to the petitioners to submit a representation

before the University with regard to their grievance

Needless to state that in case such a representation is

made, the University shall decide the same within a period

of two (2) days thereafter. It is made clear that this Court

has not expressed any opinion on the merits of the matter.

I
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Miscellane ous applicatiorls, if any penlin13, shall

stand closed. 'l'here shall be no order as to costs

SD/.P. PAE}MANABHA REDDY-- ASSISTAN! B-EGISTRAR
-- -t'.[)'..
SE()TION-OFFICER

To,

Warangal.

3. One CC to SRI

//TRUE COPYII

P BDUL KABEER Advocate [OPUC]

1

2

The Principal Secretary, Medical and Health Family Welf:rre t)epartment'

seireiirni Buildin 3s, HYderabad'

The Registrar, Kalt 'ji Nararayana Rao University of Health Sciences'

4

5

One CC to SRI A ']RABHAKAR RAO SC FOR KNU OF IIEALTH SCIENCE

loPUCl
TwoCCstoGPFoRtvlED|CALHEALTHFW,HighCourtfortheStateof
Telangana. [OUT]
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(]C TODAY

HIGH COURT

DATED:1 910912024

ORDER

WP.No.25748 ol 2024

DISPOSING OF THE WRIT PETITION
WITHOUT COS S
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